o " [16th December, 1953]

An Act to provide for the 1evy and collection of an additiona
excigse duty on dhoties issued out of mﬂls in excess of the’
quota- fixed for the purpose.

B it enacted by Parliament as follOWS'—‘ f . ' , N

‘1. Short title, extent and commencement.—(1) This Act may be
called the Dhoties (Addltlonal Excise Duty) Act, 1953.

(2) It extends to the whole of India e*ee@-b—the—&ﬁ%e—ef—&amf&u/x xx‘é
and-Teashrair- :

(3) It shall be deemed to have come into force on the 26th day
of October, 1953. . , _

2 Definiitions.—In this Act—

(a) ‘dhoti’ means any type of grey or bleached cloth of plaln
‘weave which—

w(z) is manufactured by a mill e1ther wholly from cotto_n_ ,
- or partly from cotton and partly from any other material; -

‘(i) containg coloured yarn on its borders

(1) has a -width ranging between twenty-elght 1nches
and fifty-four inches; and 3o e .
(i) is commonly known by that name; ¢t "‘{l-«{
(b) ‘mill’ means any building'or place in “whiéh cotton yarn .7
. is spun and dhoties are manufactured by machifiery moved other- .
> wise than by manual labour and includes every part of such
building or place;

(c) ‘permissible quota’ means the quota 1eferred to in
‘section 3; e e

(d) ‘quarter’ means the period of three months enchng on the* '
last day of March, June, September and December.

3. Permissible quota.— (1) The permissible quota of dhoties which
may be issued out of any mill during any quarter, whether the
dhoties were manufactured during that quarter or at any time
previous thereto, shall be one-fourth of sixty per cent. of the total _
quantlty of dhotles packed by .that mill during the relevant peuod

mm[{q,( (Price annas 2 or 3 d.)
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Fxplanatzon ‘T-=For ‘the" purposes “of“sub-section (1), ‘the Central- .=
Government shall, by notification in the Official Gazette, fix for .all
~ mills any period of twelve months which has expired before the com-

. mencement of this Act as the relevant period, and where any- such .

" period has been so fixed, the total quantity of dhoties packed by any
= mill during that per1od shall be determined with reference to the
. returns furnished in that behalf by the mill to the Textile Commis-
- ‘sioner to the Government of India under the Cotton Textiles (Con-
trol) Order 1948: .

Prov1ded that where, in the cage of any mill, the relevant per1od .
" so fixed is not apphcable by reason of the fact that the mill came
" into existence or commenced working only during or after the
expiry of the relevant period, the Central Government may, by a -
like notification, fix the permissible quota in respect thereof to bhe-
such quantity as, in its opinion, is reasonabls, having regard to the
machinery and other equipment installed therein and to the other
circumstances of the case.

Explanation 1I.—The permissible quota for the quarter of the year
1953 remaining unexpired at the commencement of this Act shall
bear the same proportion to one-fourth of the said sixty per cent. or,
as the case may.be, to the permissible quota fixed under the proviso
“to Explanation I as the total number of days remaining unexp1red
‘bears to the total number. of days in the quarter.

(2) Notwithstanding anything contained in sub-section (1), if, in
the case of any mill or class of mills, the Central Government is of
opinion that due to economic reasons connected with. the nature. of
the machinery or other equipment installed therein a higher percen- .
tage than that specified in sub-section (1) should be fixed in respect,
thereof, it may, by notification in the Official ‘Gazette, fix the per-
missible quota for a quarter for the mill or class of mills as one-
fourth of such higher percentage as it may think fit, and where any
such notification has been issued, the quota so fixed shall be deemed
to be the permissible quota for the rn111 or class of mills w1th1n the
meaning of this Act . I '
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"W“F( Llj gf a,ddltmnal duty of excise on dhoties.—(1) Where the -

quantlty of oties issued -out-of any mill -on or after the 26th day

of October, 1953hexceeds in any quarter the permissible quota for

. that quarter there shall be levied and collected on that quantity of
dhoties so issued which is in excess of the permissiblé quota a duty
of excise at the rate or rates which may be apphcable thereto as i
specified in the Schedule.. , , S
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(2) The duty of excise referred to.in sub-section (1) shall be in
addition to the duty of excise chargeable on cloth under the Central
. Excises and Salt Act, 1944 (1 of 1944), and the Khadi and other
. Handloom Industries Development (Add1t1ona1 Excise Duty on.
Cloth) Act, 1953 (12 of 1953), and shall be levied and collected in the
same manner as the duty of excise on cloth is levied and colleeted
.. under the Central Excises and Salt Act, 1944, and the provisions of
that Act and the rules thereunder, ns far as may be. applicable in
“this behalf, shall apply accordlngly : , S 2
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The C ntral Government may, by noti-
v he Official Gazette, make. rules for carrying out thé pur-
joses of this Act, including, in particularhthe submission ef returns
other information relating te the manufacture or issue of dhoties
mxlls to°such authority. as may be spe(:lﬁed in th15 behalf,
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THE SCHEDULE
(See section 4)

Rate of duty 3.

A ‘ o ' , o oyM o {7""“/“.5
. Where the quantity of dhoties issued out ‘——""’( Jr F

f any millfduring any quarter is in excess Co

: of the permissible quota for that quarter—"

(1) in respect of the -quantity which
does not exceed the permissible quota
by more than 1239 thereof -~ 'Two annas per yard

(2) in . respect of the quantxty which .

- exceeds the permissible quota by °‘more
than 1239, thereof but does not eXceed : -
it by more than 259, ) Three annas per yard

(3) in respect of the quantity which
exceeds ‘the permissible quota by more
. than 259%, thereof but does notexceed it = - . :
‘ by more than 50% ) _ Pour annas per yard
(4) in respect of the quantity whlch

" .exceeds the permissible’ quota by more , s
l-g; 50% thereof . . Bight annas per yard
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